THE ELECTRICITY (SUPPLY) AMENDMENT ACT, 1962
NO. 44 OF 1962
[28t‘h November, 1962]

An Act further to amend the Electricity (Supply) Act, r948.

Be it enacted by Parliament in _the Thlrteenth Year of the
Republic of India as follows: — : [EEET e
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Short title. ~ 1. This Act may be called the Electrzczty (Supply) Amendment

' Act 1962, B | , RS ERreY
L!:srtion ot 2. After section 20 of the Electr1c1ty (Supply) Act 1948, the
tion ;3‘;. followmg section shall be inserted, namely:— . .. T
Power to © “90A. Without prejudice to the "g‘eneraiity of‘thé' power of -
projects, ete., the Board to acquire -any property, the Board may-acquire . .

~on lease

the generation of electricity and all transmission lines and other
works connected with such project or any part of'such project,
transmission :lines or other works:oﬁ.asuch;’cerms:and conditions
1nc1ud1ng terms and conditions . relating to the operation and
maintenance thereof.as may be. agreed upon between: Lhe State
(-overnment and the: Board ”, | . : 5
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“from the State Government on lease any prOJect relatmg to



